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[Shri Amar Roy Pradhan]

one lakh gseventy seven thousand
bales are still in stock in different
godowns of JCI in North Bengal, The
most important jg that the Jute grow-
ers are now at the mercy of the pri-
vate traders, that is, middlemen who
are purchasing raw jute at the rate of
Rs. 120/- to Rs. 130/- per quintal.
Under these circumstances, I would
like to request hon. Commerce Min-
ister to make immediate necessary
arrangements for godowns, railway
wagons for early despatch of jute
and necessary legislation so that the
mill owners be forced to purchase
raw jute from JCI and cooperatives
just to save the poor jute growers
who are helping to earp huge foreign
money.

(v) CoNDITIONS OF BEEDI WORKERS TN
THE STATE OF KERALA

*SHRI V. S, VIJAYARAGHA-
VAN (Palghat): Beedi industry in
Kerala is facing a crisis due to irra-
tional taxation. As g result of this
lakhs of beedi workers and their
family members are finding it hard
to make both ends meet.

During the Janata rule, instead of
imposing the cess on beedi tobacco,
the Government levied cess on hrand-
ed beedi. The companies which
manufactured less than 60 lakhs of
beedies in a year were exempted
from thig duty. This led to surrepti-
tious manufacturing of beedies and
it hag deprived the workers, working

in authorised companies of regular
work.

Exemption given to unbrand-
ed beedies has only leq to the beedi
manufacturerg increasingly resort to
corrupt methods, Since there ig no
control either on the storage or dis-
tribution of tobacco, the exemption
from excise duty has led to greater
tax evasion. To avoid this, less
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shoulg be levied on tabacco after it
has been purchased by the traders.

Since the wages paid to workers
vary ‘from State to State, the beedi
manufacturerg shift their factory into
those State where wages are very
low. This resultg in loss of work to
the workers. To put an end to this
exploitation, national minimum wages
shoulq be enforced.

No State except Kerala and Kar-
nataka has implemented the Central
Act namely, “Beedi and Cigar Wor-
kers (Conditiongs of Employment)
Act 1966”. Therefore, the traders are
shifting their industries to other
States which has resulted in the
workers losing thei, jobs, Therefore,
necessary steps should be taken to
see that this law is implemented in
all the States,

Apart from saving the industry
from ruin and saving lakhs of fami-
lies who are wholly dependent on
this industry, it is requested that Go-
vernment ghould also take steps to
raise the housing grant from
Rs. '873/. to Rs 5000/- provide
scholarship to their children and set
up the welfare fund advisory com-
mittee, ag quickly as possibly.

14.55 hrs,

GENERAL BUDGET, 1980-81—
GENERAL DISCUSSION

MR. CHAIRMAN: We now take up

Genera] Discussion op the Budget
(General) for 1980-81.
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*The original speech was delivered in Malayalam.



